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[Mr. Speaker] 

objection, but personally I feel that tbis is 
not tbe time because It is not the question 
of Punjab alone. Tomorrow it may bappen 
somewhere else that • decision of the 
Government or of the Assembly may be 
reversed by tbe court and when tbe 
Assembly is there, is Parliament going to 
take up the discussion? The Assembly 
must be made to fUDCtlon. 

SHRI NATH PAl: That is the OIIly 
point we want to be assured of. I fully 
agree with you. We will submit to your 
guidance in this mailer. We would not 
like to press this matter since you make 
this plea, but Is Shri ehavan, the Home 
Minister, prepared to assure wbat you 
promise catel!orically that the Assembly 
will be allowed to discharge It, dnty and 
that the fato of the Gover1Hllent will be 

SHRI BAL RAJ MADHOK: Tbe 
positioD in PDnjab today Is that the Chief 
Minister refuses to call tbe Assembly. 
When the Assembly _ called, it wu not 
allowed to function. If this tbing conti-
nues in Punjab, should we sit silent here 7 
He should Slve ao _rance that the 
Assembly ",ill be allowed to function. 

SHRI Y. B. CHAVAN: Tbe hon. 
Member said tbat I should give a guarantee 
of calling the AlIIembl,.. How CII1I I give 
it? But certainly I subscribe to your vjew 
that in this maUer the State J.ePslature is 
supreme. 

SHRI NATH PAl: It should be 
caUIHI immediately. 

SHill RANOA: It sbould be coo-
decided on the ftOO1:. of tbe Ifouae? He veoed immediately. 
has the power ullder article 3S5 ... (/nrerrup. 

1/011). SHRI Y. B. CHAVAN: Yes, I fecI. 

MR. SPEAKER: Let us not 10 back 
to sboutinll. It is a "ery imponant point. 
Tbe Assembly lIIu.1 meet. Tbe Assembly 
is tbo authority. I have been boldin, this 
view from the beginninl. It is a fecioral 
Constitution; the Assembly is autonomous 
and is the most powerful Ihinll there. If 
somebody blocks tbe meetins of the 
Assembly, I tbink there must be some 
constitutional pr0V181OD somewbere to 
make the Assembly meet. The Homo 
Minilter may aamine aad look into this 
aspect of it. 

SHRI NATH PAl: Under article 
355 be can ask tbe Oovemmeot ..... 
(llllerruplloR) • 

MR. SPEAKER: I am sure. the 
Home Mioister knows about article 355. 

SHRI NATH PAl: He koows tbe 
Constitution as well as I do; somttimes 
better. We are prepared to respect your 

But bow can I give an .... urallce ? 

SHRI ATAL BIHARI VAJPAYEE: 
He dare not. 

SHRI Y. B. CHAVAN: I cannot. 

MR. SPEAKER: All tJf us are agreed 
tbat the State Assembly must _t. To 
the extent tbe Home Mitristor can help, 
they must accept it. 

We shall now take up the non· official 
business. 

~~fqm~: ~ 

~ I!1f Ifln pr ? 

MR. SPEAKER: It ~ I q"Ift (I'Irlf 
t I I will take a little more time. I am 
here throuabout the day. 

plea fully al we always do, but what about 16.3111rt1 . 
. '1is response 10 your plea tbat tbe As_bly 
must meet? He is observinll a very strange AItREST OJ> MBMBEIl 
silence. 

MR. SPEAKER: I do not tbink it 
makea any difference to tbe Hume MinlBtet 
whetber tbe Assembly meets or oot. 

(Shrl On/ulr Ltll Berwa) 

MR. SPEAKER: I bave to fDform 
t~ HOllie dtIIt IhaYe ,...,.,.. die follow-
iDIr co_uuication dBtetl tile Mb May. 



3., BiIIllfllriUlNced VAISAKHA 20. 18!10 (SAKA) AJlllldia AYJInIl!d'c 3m 
Medieal Council Bill 

I!16S from tile Sub·Divisional Mallistrate, 
/l/ew Delbi:-

"I have tho bonour to inform )'ou 
tbat I have found it my duty in tbe 
exerdse of my powers under Section 
64 01 tbe Criminal Procedure Code to 
direcl Ihal Sbri Onkar Lal Derwa, 
Member, Lok Sabba, be a rrested under 
s.ction 188 Indian Penal Code, for 
Illkina oul a procession and sbouting 
sloaans in defiance of the prohibitory 
orders promulgated under Sec lion 144 
Criminal Procedure Code at tbe Patel 
Chowk, Parliament Street, New Delbi, 
at 1.30 P.M. today. 

Shri Onkar Lal Berwa, Member, 
Lok Sabba, was accordingly arrested 
at 1.30 P.M. today dnd i. beinll pro· 
duced before the Judicial Magistrate, 
Parliament Street, New Delhi for trial 
today." 

COMMllTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Thlrty·Plrst Report 

SHRI KHADILKAR (ltbed): I bell 
to move: 

"That tbis Hou.e agrees with tbe 
Thirty·first Report of tbe Committee on 
Private Members' Bills and Resolutions 
presented to the House on tbe 8tb 
May, 1968." 

MR. SPEAKER: The question is : 
"That this House agrees with the 

Tbirty-first Report of Committee' on 
Private Members. Bills and Resolutions 
presented to the House on tbe 8tb 
May. 1968." 

The mOlion w .... adopted. 

1632 bra. 

CHILD MARRIAGER ESTRAl NT 
(AMENDMENT) BILL· 

SHRI D. C. SHARMA (Gurdaspur) I 
I beg to move for \eave to introduce a Bill 
further to ameDd tbe Cbild Marriage Res-
trainl Act, 1929. 

MR. SPEAKER: The question is : 
"That leave be ,rantod to introduc" 

a Dill furtber to amend tbe Child 
Marriage Restraint Act, 1929." 

The motio" was adopted. 

SHRI D. C. SHARMA: 
the Bill. 

I introduce 

CONSTITUTION (AMENDMENT) 
BILL-

(Ametuimenl 0/ Se •• Nh Schedule) 

SHRI D. C. SHARMA (Gurdupur) : 
I beg 10 move for leave to introduce a 
a Bill further to amend tbe Constitution of 
India. 

MR. SPEAKER: Tbe question is : 
"That leave be granted to introduce 

a Bill furtber to amend the Constitution 
of India." 

The """io" was adoPt~d. 
SHRI D. C. SHARMA: I introduco 

the Bill. 

CONSTITUTION (AMENDMENT) 
BILL· 

(Amendme"t 0/ article 226) 

SHRI M. N. REDDY (Nizamabadl: 
Sir, I beg to move for leave to introduce a 
Bill furtber to amend tbe Constitution of 
IndIa. 

MR. SPEAKER: The question is : 
"That leave be granted to Introduce 

a Bill further to ameud tbe Constltu-
lion of India." 

Th~ mol/on was adopted. 

SHRI M. N. REDDY: I introduce 
tbe Bill. 

1634 'r1. 
{Mr. Deputy-Speaker In lhe Chair.] 

ALL INDIA AYURVEDIC MEDICAL' 
COUNCIL BILL-collld. 

MR. DEPUTY·SPEAKER: Now, 
Sbri A. T. Sarma to continue bia apecq;.. 


